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TAMIL NADU ACT No. 11 of 1971.*

'THE TAMIL NADU SL,UM AREAS (MPROVEMENT .

. P e
CEean

h [kecefved the assent of: the President on the 2nd Mayf197l &
Jirst published in the Tamil Nadu Government Gazette: W
- Extraordinary on the 4th May 1971 (Vaisakhq_ 14, 1893).]1 =

UL A Act to provide for the improvement and clearance of
- slums in the State of Tamil Nadu. f

WHEREAS the nqmber of slumsin certain areasin the"State
of Tamil Nadu is on the increase and the slums are likely
to become a source of danger to public health and sanita-

tion of the said areas ;

AND WHEREAs under the caisiing law, it has not "been
possiuis chveiively (o arrest the growth of slums, to climi-
nate congestior and to provide for certain basic needs such
as streets, water-supply and drainage in slums and to clear
slums which are unfit for human habitation ; -

AND WHEREAS to cbviate this difficulty, it is expedient to.
provide for the removal of un-hygienic and insanitary
conditions prevailing in slums, for better accommodation
and improved living conditions for slum dwellers, for the
: promotion of public health generally and for the acquisi-
! tion of land for the purpose of improving or developing
slumareas, re-deveioping slum clearance areasand rehabi-
litating slum dwellers ; ' ' -

B

AND WHEREAS it i3 a Directive Principle of §
30li ¥ . L \ ta
Policy embodied in the Consitution that the Statt:
should regard the improvement of public health ag
among Iis primary dugies ; _ , .

#

* For Statement of Objeots and Réasorus, see Tamil Nady

B¢ drdretae s L S T P »)
Govaraiaicny Cazette cxtraordingry, dated the 20th Mareh ton1
»

Part IV-—’~Scctio;1 3, page 156
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it enacted by the Legisluture ol ilc State of Tamil
adu in the Twenty-second Year of the Republic of Indgja
fOllOWS — N

CHAPIER I.

. PRELIMINARY.

. gﬂ1 ) ThlS Act may be called the Tamil Nadu Slum. fﬁ%ﬁf‘gg&

cas (Improvement and Clearance) Act, 1971. commencement,.
Q)1 cxtends to the whole of the State of Tamil Nadu.

@3) It shall come into force on such date as the
Government may, by notification, appomt and different
gdites may be appointed for different arcas”and for dlﬁ”e-
frent prov1s1ons of this Act :

- Provided that any reference in any such provision to
&ommencement of this Act shall be construed as a

¥ urence to the coming mto force of that provision. 4

: - Definitions,

’2 In tlns Act, unless the context othermse requires,~ ehnons

103
(@) “Board ” means the Tamil Nadu Slum Clearince

oard, established under section 34 ;

1) “ building > includes a house, out-house, stable,
atrine, shed, hut, wall and any other: such structure,
ether of masonry, bricks, wood, mud, metal or
jother materials whatsoever, but does not mclude plant

1y
T machxnery comprised ina building ;

w’ (c) “ Court * means —
@) in the City of Madras, the Madras Cxty Civil

Court ;

" (ii) elsewhere, the Subordinate Judge’s Court having
& jurisdiction and if there is no such Subordinate Judge's
urt, the District Court having jurisdiction ;

:’(d) “erection ” in relation to a building includes
xtension, alteration or re-erection ;

(¢) * Government ” means the State Government ;

| (j) “land ” includes building and benefits to arise
ul OI ldno d.n(l l;nmgb d.ll.d.bﬂcu Lo Lnt} gar i or permaueuuy
stened to anything attached to the earth ;
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.. his land ox buxldmg H

(2) “OCcupler * includes—

(i) any person who for the time bemg is paymg or
is liable to pay tothe owner the rent or any portion of
rent of the land or building in respect of which such rent is
paid or is payable ;

(ii) an owner in occupatlon of, or otherwxse usmg

R T ETUL T T
[ S v‘c!,‘

(iii) a rent-free tenant of any land or bulldmg i

(iv) a licensee in occupation of any land or bulld-
ing; and

) ény parson who is liable to pay to the ownen
damages for the wuse and occupation of any land .or
building;

(h) ““owner ’ mcludes any person, Whg is 1ece1vmg oL
is entitled to receive the rent of any land or building,
whether on his own account or on behalf of himself and
others or asan ageni, trustes, executor, admmmhator,_
receive: or guardlan or who would so receivethe rent or
be entitled to receive the rent, if the land .or: bulldmg,
werolet to a tenant ; o

(i) “ person interested ”’ in relation to any "land
building, includes'any person clalmmg, or:“entitled
claim, an interest in the compensation payable on accon
of the acquxsnlon of that land or buxldmg under thls Act

(j) “ prescribed authonty ” means any authonty 0
person authorised by the Government in thxs regard b
notification ; : 3 e

(k) *“slumarea” means any area declared to be a
slum area under sub-section (1) of section 3;

) “slum clearance area’ means any slum area dec a=
red to be a slum clearance area under sub-sectio..
(1) of section 11 ; . e

(m) “ State Housing Board ** means the Tamil Nadu:
State Housing Board constituted under the Tamil Nadu
1S9t21t§ Fousing Boara Act, 1961 (Tamil Nadu Act 17 of .
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. (n) “work of improvement” in relation to any
building in a slum area includes the execution of any one
-or more of the following works, namely :—

‘ (i) necessary repairs ;
(i) structural alterations ; - as te . vuxe sewte o

y (iii) provision of light points,  water-taps and
bathing places ; '

(iv) construction of drains, open or covered ;

(v) provision of latrines, including conversion of
dry latrines into water-borne latrines ; :

: i) provision of additional or improved fixtures or
.. fittings ; ‘

(vii) opening up or paving of court-yards ;
(viii) removal of rubbish ; and

(ix) any othier work including the demolition of any

‘

F - building or any part thereof which in the opinion of the
L prescribed authority is necessary for executing any Gi ihe
works specified above.

CHAPTER 1L
S DECLARATION OF SLUM AREAS.

J 3. (1) Where the Government are satisfied that— Declaration of
g slum areas,
,  (a) any area is or may be a source of danger to the
i health, safety or convenience of the public of that area or
L. .of its neighbourhood, by reason of the area being low--
_lying insanitary, squalid, over crowded or otherwise ; or

.. (b) the buildings in any area, used or intended to be
ased for human habitation are— a

() in any respe'c':t; unfit for I:uiman habitation; or

. (i) byreason of dilapidation, over crowding, faulty
arraagement and design of such buildings, narrowness or
raulty arrangement of streets, lack of ventilation, light or
sanitativin iacilities, oi ainy combinaticn of these factors,
detrimental to safety, health or morals,
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they may, by notification, declare such ar ea tc be a slum

i

al'ea- L e . - " »
; N »j,yw? L g

2) In determnmg whether a buxlding is unfit for
human habitation, for & pa.poses of this Act, regard -
shall be bad rc its condition in respcct of th. followmg ;

matters, that is to say,— ;7
(i) repair, o
(ii) stability,
@ii) freedom from damp,
(iv) natural light and air,
(v) water-supply,
(vi) drainage and sanitary conveniences,

(vii) facilities for storage, preparation and caoking
of food and for the disposal of waste water ;

and the buliding shall be deemed to be unfit as aforesaid,
if and only if it is so defective in one or more of the said
matters that it is not reasonably suitable for occupation in

that condition.
CHAPTER 111
PRGVENTION OF GROWTH OF SLUMS.

Pecistration ¢ «. (1) (@) Wlthm the period specified in clause (),
bufldings in the owner or occupier of every building situated in any -
slum areas. slum area shall send to the prescibed authority a statement
. in such form as may be prescribed.
(b) The statemment under clause (q) shall be sent
Wlthln such penod as may be prescrlbed Fd
(2) On rece1pt ‘of the statement under sub—sectxon; L
(1), the prescribed authority shall, on being satisfied about
the correctness of the statement, register the building in
a register maintained for the purpose and containing such
particulars as may be prescribed and shall issue, in the
prescribed form, a registration certificate to the owner or
occupier of the building. &

Restnctxon on 5. (1) The prescribed authority may, by notification,
building , etc,, in direct that no person shall erect any buﬂdmg ina slum area
slllm arsas. excapt with the nrev10u\ r\ermi ssion in Wﬂfmﬁ' of the ﬁt‘@SC!‘l-"«f

‘bed authority.
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~_{2) Bvery notification issued under sub-section (1

' --shgll ccase to have effect on the expiration of twé yea(rs)

. from the date thereof except as respect things done ot

3 omitted to be done before such cesser.

- (3) Every person desiring to obtain permission

referred to in sub-section (1) shall make an application in

writing ‘to the prescribed authority, in such form and

containing such information in respect of the erection of

- the building: to which the application relates as may be
- prescribed. ‘

(4) On receipt of such application, the prescribed
authority, after making such enquiry as it considers neces-
sary shallj by order in wrriting,— . '

“ (a) either grant the permission subject to such
terms and conditions, if any, as may be specified in the
L orderjot | -

.. (b) refuse to grant such permission

. Provided that before making an order refusing such
- _permission, the applicant shall be given a reasonable
opportunity to show cause why the permission should not
be refused.
‘} , (5) Nothing contained in sub-section (1) shall apply
= (a) any works of improvement required to be
~sexecuted by a fotice under sub-section (1) of section 6 or
il ‘puteuance of an uadertaking given under sub-section
2) of sectioft 93 or

~(b) the erection of any building in any area in
respect of which a hotification has been issued under sub-
~gection (1) of section 11,

CHAPTER 1V.
IMPROVEMENT OF SLUM AREBAS,

6. (1) Where the prescribed authority is satisfied that power of pr;;-

. -at™a reasonable expense— cribed uai*mhm'ity )
LT N ‘ ) . to requure
(@) any slum area or any part thereof is capable execn.?tion of

: ,-"of being improved so as not to be a source of danger to the works of impro-

‘health, safety or convenience of the public of that area; or Joment o slum
| ~ (b) any buiilding being unfit for human habitation

-in a slum area can be rendered fit for human habitation,
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it may serve upon the owner. of the slum area or part
thereof or of the building, as the case may be, a notice
requiring him within such time not. being less than sixty
days, as may be specified in the. notice, to. execute, the
works of improvement specified therein : S

Provided that where the owner of the building .is
different frcm the owner of the land on which the building
stands and the works of improvement required:.to-be
executed relate to provision of watertaps, bathing: places,
construction of drains, open or covered, as the case may be,

provision of water-borne.latrines or removal : of, Tubbish
and such works are to be executed outside the building, the
notice shall be served upon the owner of theland.”: . «: -

cEy A . :
SRR * EN . i RS A AV

e
¥k .
4

(2) In addition to serving a notice ungg'r., sub-
section (1) on the owner concerned, the preséribed
authority may serve a copy of the notice on. any other
‘person having an interest in the slum area or part
_thereof or the building or the land on which the. buil~
~ding stands, whether  as a lessee, mortgagee. or. other-
wise- PR

(3) In determining for the purposes of this Act,
whether at a reasonable expense the slum area - or part
thereof can be improved or the building rendered fit for
- human habitation, regard shall be had to the estimated
. cost of the works'of improvement of the slum-area or
part thereof' ‘ot ‘of “the works' nécessary to:-rendes the
building fit for human habitation and the ' estimated
. value that the slum are~ ~r patt thereof or the building
.will have when such works are completed. | |
‘ . : AR N ] F
poggg,t- to i ‘t7 ) }11 gnotlilceggder t%ub-seh?ion (1) of section’6 is
execute works not complied with, then, after the expiration of the time
':g ‘311’;0‘:3“3“* specified in the notice, the prescribed authori 1y may itself
and torecover €%ecute the works required to be executed by the notice.
expenses. S
(2) All expensesincurred by the prescribéd authority
under this section, together with interest, at such 1ate as
- the Government may, by order, fix from the date when a
, demand for the expenses isygade until payment, may be
~recovered by the prescribed authority from the owner of
the slum area or partthereof or of the building or of the
- land o1t which the building stands, as the case may be,




TN fer 7Y T 2wm s ey oo e

—
Eorimeer LD
i »

as arreats Of land revenveind ol such ewmemsar re-
‘interest shall constitute a chargevpon the slum area or
art thereof or the building or the land on which the

ilding stands, as the case may be:

. Provided that if the owner proves that he—

* - (@) is receiving the rent merely as agent or trustee
for some other. person ; and

* _(b) has not in his hands on behalf of that other
person sufficient money to satisfy the whole demand or
jthe prescribed authority, -

;. liability shall be limited to the total amount of the
‘money which he bhas in his hands as aforesaid.

8. (1) Where works of improvement have been exeécu- Expenses of
ed in relation to any land or building in a slum area, in maintenance of
rsuance of the provisions of sections 6 and 7, the ex- Works of

nses incurred by the prescribed authority, or as the case ‘e’g’“’t‘fﬁfflts'
ay be, by any local authority, in connection with the recoverable
aintenance of such works of improvement or the enjoy- from the

nt of amenities and conveniences rendered possible by occupiers of -
ch works, ‘may be recovered from the occupier or occu- gﬁ,ﬁﬁ%‘;ﬁf,,
‘piets of the land or building as arrears of land revenue. T

R AL TR RS E] 1O B R S L s R Lo
*(2) The amount Of expenses referred to in sub-sec-
ion (1) shall: be determined by.order; by, ,the .prescribed
uthority and in the case of expenses incurred by the local
uthority, the prescribed authority shall consult thelocal
wuthority before passing an order determining the amount

éxpenses incurred by the local authority.

9. (1) Where the prescribed authority on arcport from power of
he local authority concerned or the State Housing Board prescribed
the Board -or an officer authorised by the Government authority to
r this purpose is satisfied that any building being unfit gfderﬁﬁon of
riiuman-habitation in a slum area is not capable at a bﬁﬁgin, unfit
asonable expense of being rendered so fit, it shall serve for human
on the owner of the building 2nd upon any other per- habitation.
n- having. an interest in the building, whether as e
essee, mortgagee or otherwise, a notice to show cause,
ithin such time as m3y be specified in the notice, as
Yto''why an order of demolition of the building should

not be made. , |




348 Slum Areas (Improvement and Clearance) (1971 : T.N. Act 2

Procedure to
be followed
where :
demolition
-order has
‘been made,

_the materials thereof,

Clearance area,:

- specified period or the building is at any time used in con-
* travention of thz terms of the undertaking, the prescribed

R o ok iR et EE TR R T AT P
o0 SLUM (CEEARANCEAND- RE-DEVELOPMENT: ! | :
ECIRNNEEELSH A0 IR TR § EA ORI T0Ys ¢ T WA I )

" Board or the prescribed authority, or'theJdo¢al:authorit
concerned or'the- State Housing ' Board /ror:‘an officer

@) If any of the persons upon whom a notice has
been served under sub-section (1) appears in pursuance
thereof before the prescribed authority and gives an
undertaking to that authority that such person shall,
within such period as may be specified by the authority, -
execute such works of improvement in relation to the
building, as will in the opinion of the authority, render
the building fit for human habitation or that it shall not
be used for human habitation until that authority on
being satisfied that it has been rendered fit for that pur
pose cancsls the undertaking, the authority shall not make
any order of demolition of the building. ‘

¢3) 1f no such undertaking as is mentioned in sub-
section (2) is given, or if, in a case where any such unaer-
taking has been given, any work of improvement to which
the undertaking relates is not carried out within the

authority shall forthwith make an order of demolition of
the building, requiring that the building shall be demo-
lished within such ‘period as may be prescribed. -

10. Where an order of demolition of building unde
section 9 has been made, the owner of the building o
any other person having an interest therein shall demofi
that building, within the period mentioned in sub-section(3
of section 9; and if the building is not demolished withi
that time, the prescribed authority shall enter and demoli
the building and subject to the provisions of sectior 61,sell

e CHAPTER V.50 o4

[ N 5 S
‘ Proeninn bl o

5 g (1) Whetd the Goverattient,i ot'd report-fiom; th

authorised by the'Goyérnment for this purposeare satisf
as respects any slum area that the' mostc satisfact
method of dealing with the conditions in the area is th
clearance of such area and the demolition ‘of all:th
buildings, in the area they may, by notification, declar




Biaarea’to be a slum clearance area, that is to say, an -
réa-to be cleared of all buildings in accordance with
‘provisions of this Act: |

“Provided that before issuing such notification the
overnment shall call uponthe owners of the lands and
ildings in such slum area to show cause why such decla-
fation should not be made and after considering the cause,
1f.any, Shown'by such owners, the Governiaent may pass
gch orders as they may deem fit.

*'(2) Any part of the slum area or any building in
it lum area which is not unfit for human habitation or
d&nigerous or injurious to safety, health -or morals may u.
excluded from the notification under sub-section (1) if the

'Government consider it necessary.

e

;‘(3) The notification under sub-section (1) shali specify
each of the buildings to be demolished and the area to be

cleared.

~'12v When a slum area has been declared to be a slum Olbligation to
clearance area under sub-section (1) of section 11, % areaa d
the owners of the lands and the buildings in that area shall puijdings.

. clear the area and demolish the buildings before the

: ’.eXﬁirattion of such period as may be prescribed.

13. If any slum clearance area is not cleared or the Power to clear
bu‘ifl‘c‘lings*dgmdlished ‘before the expiration -of the period gi‘g}& clearance
thantioned ‘in section 12, the prescribed authority shall
enter and clear the ' area and demolish the buildings and-
subject to the provisions of section 61, sell the materials

thereof, -
. 44. (1) Subject to tne provisicac ~f this Act, where a Owner may
. nbtiﬁcgti)on; #uéder sub-section (1) of section 11 has been re-develop.
" issued, the owner of the land to which the notification
" applies may re-develop the land in accordance with plans
approved by the prescribed authority and subject to such
ootrictions and conditions - (including a -condition with
egard to the time within which the re-development shall

e completed), if any, as that anthority may think fit to

ose

ction or conditio

',C-I-TZS.—7-—-5A ,f'_»l""'*_? 5{" ’ I TR A
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rovided “that an owner who is aggricved “by a AR
' n s0 imposed on ‘the user-of his iand o
‘By a>'subSetjuent ‘refusal .of the prescribed authority to e
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cancel or modify any such restriction or condition. may,’ -
within such time as may be prescribed, appeal *to. the
Government and the Government shall make _such. order
in the matter as they think proper and their decision shall
be final. - o P i

(2) No person shall commence or cause to be com-
menced any work in contravention of a plan approved or
a restriction or condition imposed under sub-section (1).:

Power of I5. (1) Notwithstanding anything contained in sub-
prescribed section (I) of section 14, the prescribed authority
::g‘:v"éfgpw may, at any time, after the land has been cleared and

. the buildings have boen demolished in accordance,
clearance area with the foregoiag provisions of this Chapter but before
the work of re-development of that land has been com-
menced by the owner, by crder, determine to re-deve-
lop the land if that authority is satisfied that it is
necessarv in the public intercst to do so, SRR

(2) Where land has been cleared and the buildings,
have been demolished in accordance with the foregoing
provisions of this Chapter, the prescribed authority, if
it is satisficd that the land has been, or is being re-
developed by the owncr thereof in contravention of
plans approved by the authority or any restrictions or.
conditions imposed under sub-section (1) of section 14,
‘or has not been re-developed within the time, if any,’
specified under such corditions, may, by order, detcr-’
mine to re-develop the land :

.Provided that before passing an order under sub-
section (1) or sub-section (2), the owner sh Il be given’

a reasonabjc opportunity to show cause why the order
should not be passed. .

. (3) All expenses incurred by the prescribed autho-:
rity under this s:ction, together with interestat such
- rate as the Government may, by order, fix from the
- date when o demAnd for the expenscs is made until
payment, may be recovired by the prescribed authority :
fcom the owner of the land as arrears of land revenue
and all such expenses and interest shal]l constitute a
charge upon the land and the building. RN

(4) The amount‘off'xpélses referred to in subéecﬁoﬁ
(3) shall be detcrmined by order by the prescribed

¥

authority. .
Rules to 16, Subject to the provisions of thi
: . st | this Act, the
5;::}%: t;gr ‘Government may, by rules, provide for or . re&ulatef

- previous ¢he transfer, to  persons who, immediately before. th -
occupants, - Tyt VeI

e Y ey vt i T s
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declaration " of any slura area to be a slum clearance
drea .. were occupying. lands or buildings in that area,
of lands or buildings in such slum-clearence area
ter its re-development and the conditions of such
transfer.

 CHAPTER VI
ACQUISITION OF LAND.

ment in relation to any slum area or any building in
such ' area or for the purpose of re-developing any slum
i clearance area, or for the purpose of rehabilitating sium
dwellers, it is necessary to acquire any land within,
adjoining or surrounded by any such area or any other
and not lying in such area, they may acquire the land
by publishing ‘in the Tamil Nadu Government Gazette, a -
notice {0 the effect that they have decided to acquire the -
and in pufsuance of this section, L .
" (2) Before publishing a notice under sub-section (1),
he Collector, or any officer, authorised by the Govern-
ent in this behalf shall call upon the owner or any
yther person, who, in the opinion of the Colltctor or .
16 “officér 'so authorised, may be interested in such’
-land, to show causc why it should not be acquired.
- Thé Collector or the.officer shall, after considering the
. ¢ause, if any, shown by the owner or other person ine
terested in the land, make a report to the Govern-
ment, containing his recommend:tions on the causes
80 shown, far the decision of the Government. After
considering such 1eport, thc Gevernment mey pass
‘such orders as they deem fit.] ‘

. %1 qhij 'section was substituted for the following original
. gection by section 2 of the Tamil Nadu Slun: Areas (Improve-
"ment and Clearance) Amendment Act, 1973 (Tamil Nadu Act 32

of 1973)-" - ‘ _
‘fc'a 17. Ilower to acqitire land.—Where the Government are satisfied
that, for the purpose of executinga::y work of improvement in

relation to any slum area or ary building in such area or for the
purpose of re-developing any slum clearance area, or for the p.”

pose of rehabilitating slum dwellers, it is necessary io acquire
any land within, adjoini.g or surrcunded by any such area, they
’ land by publishir.g in the Tamil Nadu Government

“'may:acquire tke ! ‘
Gagétti?‘a notice to the effect that they have decided to acquire

% the land in pursuance of this section : »

Provided that, before publishing such notice, the Government

_ shall'call upon the ownet or any other person, who, in the opi-
‘nionof the Government, may be interested in such land, to show
canse why-it should not be acquired ; and after considering the

causs, if any, shown by the owner or any.other, person interested

- in the 1and, the Government may pass such orders as they deem

e, . _

< AR Y TRE T T R
S C1 128 TS Y FTTET ST -
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\'\1“7; (l')‘Whexe the Gove;nmem are satisfied that, Power to
or the purpose of executing any work of improve- acquire land.

>

Y e

o
e
Kad
s




852 Slum Areas (Improvement and Clearance) [1971 3 T.N. ‘Aét 11

‘Land acquired 18. When a notice under section 17 is published inthe .
g’ozgﬁn‘&n . Tamil Nadu Government Gazette, the land to which ‘the

. freefrom all  Said notice relates shall, on and from the _date‘on,whiqhi._;
sncumbrances. the notice is so published, vest absolutely in the Govern-
ment free from all encumbrances. e

Right to receive 19. Every person ‘having any. interest in any land =
compensation. acquired under this Act shall be entitled to receive and be
-. .. paid compensation as hereinafter provided. el

Compensation. . 20, (1) The compensation payetle in respect ‘of any
land acquired under this Act shail be the market-value
of such land on the date of the publication of the notice
referred to in section 17. S D R RO

(2) The prescribed authority. shall, after holding an
enquiry in the prescribed manner, determine by order . the
amount of compensation uncer Sub-section (1) 1] * %

* * o .} A copy of the said;
order shall be communicated to the owner oflzhsd land and
every perscn interested therein, e

. (3) Where the owner of the land and the ownet ner of the.
building on such land are different, the prescribed anthori
shall apportion  the - amount of compensaiion’ betwee
the owner of the land and the owner of the building (in 1}
same propoition as the market-value of the larid-bears
the market-value of the building on the date of the aciu s
tionj. C SRS

Dok e
LT p

Matters to be 21 Tn determiniiig the amount of compontetivs

. neglected in section 20 ‘_g e oun‘y o gon;pen»aggn
+ + determining T LR et

- compensation. i

- (1) no solatium shall be payable in consideration. of
the compulsory nature of the acquisition ;e iom Ol

(2) the folldwihg factors shall notbetaicen lnto
account, nemely:— . e

_ (a) the degree of urgency which “has leg to ythe
acquisition ; : o o
(b) any disinclinatipn

of the person interesieq to
part with the land acri--a . pe | ere edtq

1 The words * and publish he said 'brder m ] " —
Government Gazette™ were omitted by sectiontgeo{:gg{'i]‘vagadi‘l
Nadu Slum Areas (Improvement and Clearance) An, ami
Act, 1973 (Tamil Nadu Act 32 of 1973), Tow) Ameldme
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(¢) any damage sustained by him which, if caused
~-by:a private person, would not render such person liable
toa suit ;

B (d) any damag> which is likely to be caused to the
land acquired, after the date of the publication cf the
notice under sub-section (1) ot section 17, by o1 in
consequence of the use to which it will be put ;

- (e) any increase to the value of the land acquire¢ N
likely to accrue from the use to which it will be put- when T
acquired ; o

L -{f) any inCtease to the value of the othe lend ot the
person interested likely to accrue from the use to which
the; land acquired will be put ; | ;

| (g) any increase to the velue of the lard by reasof
oof the use thereof in a manner which is detrimental to the
healthof the occupants of the land or to the public health ;

" _(h) any outlay or improvement on, or disposal of,
tle land acyuired, commenced, made or effected without

~ the sanction of the Prescribed authority after the date of the

publication of the notice under- sub-section 1) of

section 17.

- 22. Any person who does not agree to the amount of Appeal against
compensaiion determined by the prescribed atthority order of
under. subsscetion (2) of section 20 may prefer an apper] “OmPenFAtIon. .
to.the: Court within such period asmay be prescribed. B

23, (1): Where scveral persons cleim to be interested Apportionmeny .
in the amount of compensation determined, the prescribed ?{;‘I’]"m??’?’?? e
' authority shall determine the persons who in its opinion =~
are entitled to rcceive compensation and th: amount

_payable to ezch. of them. :

"' . (2) If any disputc arises as to the apportionment cf
the compensation or any parttheieof; or &s to the persous
to whom the same or any part thereof is payable, the
_piescribed zuthority may refer such dispute to the decision
“of the. Court and the Court shall, in deciding any such
“dispute follow as far as may be, the provisions cf Part II[
:of the Land Acquisition Act, 1894 (Central Act _ of 1894).

" 24. (1) After the amount of compensetion has been payment of S
' determined, the prescribed authority shall tender pay- compensation.
- ment of the compensation to the. persons entitled.there to o
.and shall pay it to them. “
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(2) If the persons entitled to the compensation do not.
Gonsent to receive it vi is Licic be 10 person competentto
alienate the land, or if there be any dispute as to the title
to receive compensation, or as to the apportionment of it
the prescribed authority shall deposit the amount of
gomipensation in the Court, and the Court shall de21 with
the amount so deposited in the manner laid* down in-
sections 32 and 33 of the Land Acquisition Act; - 1894
(Central Act T of 1894).

Saymient é¢ 25. When the amount of such compensatioh is not paid

interest. ~or deposited on or before teking possession of the land,
the prescribed authority shall pay the amount with interest
thereon at the rate of four per cent per annum from the
time of so taking possession until it shall have been so paid
or deposited and such interest shall be paid or deposited
by the prescribed authority in the same manner as provided
for the amount of compensation. S

Appeal to . 26. Subject to the provisions of the Code of Civil -

High Court.  procedure, 1908 (Central Act V of 1908), applicable to
appeals from original decrees, and  notwithstanding
anything tc the contrary in any enactment for the time
being in force, a second appeal shall only lie to the High
Cu ot from any decision of the Court under this Act if the
amount of compensation as determined by the prescribed
authority exceeds rupees twenty-five thousand. .= '~

Power of press 27, (1) The prescribed authc rity may, for the purpese
g;ﬂr’:g ggg‘%‘“ of carrying out the provisions of sections 20, 21, 23,24 and -
determination 25, by order, require any perscw tc furnish such informa-
of ompensa- tion in his possessiou relating to any lend which is acquired
tion, étc. unde: this Act as may be specifiedin such order. .

_ (2) The prescribed authcrity shall, while holding an
- enquiry undex this Act, have all the powers of a civil -
court,while trying a suit under the Code of Civil Procedure, -
1908 (Central Act V of 1908), in respect of the following
matters, namely : — SR :

(@) summoningand enforcing the attendance ¢ f :
. " ¢ ¢
person and examining him%n oath ; N 0 ¥ ny

v

(b requiring the discovery an odnetian e
... document ; T dpmductlono{’;my

il

(¢) reveption of evidence ’on}aiﬁd‘aﬁiﬁ :
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&
i

~ & - (d) requisitioning any public record from ary
court or office ; - |

() issuing commission for examination of
witnesses.

ARy g
g e

 28. (1) Where any land has been aciuired undei this Use of jadd
Act, the Government may underteke or cause tc be acquired.
undertaken such measures as may be necessary for the |
improvemert, development, cleaxance or re-development

of the land, ai the erection of buildings therecn in
accordante With such plan as may be approved by them.

, (2) (i) For the purpose of undertaking the measines

- referred to in sub-section (1), the Goveinment may eithef

~ hold the land under their own control and maragement and

. uindertake such measures themselves or through the Board

~ on such terms and conditions as may be determined by

~ them, or transfer the Jand to the local authority concerned

or the Board fof the purpose of underiaking thosé
measures. ‘ '

(ii) Where the land is transferred as provided in

clause (1), such lard shall vest in the local zutnu,ty
concerned or the Board, as the case may be, and the local
~authority cr the Board shall—

- (a) pay to the Gow‘{emment fhe cost of acquisition
of the land or such pcrtion thereof as the Government
may determine in each case; and ,

~ (b) undeitake the measures referred te in sub-
section (1) in accordance with such plans as may be
approved by the Government,and subject to such directions
as may, from time to time, be given by the Government,

CHAPTER VII, ',

J[PROTNCTION OF OCCUPANTS IN SLUM AREAS FROM EVICTION]

29, (1) Notwithst:nding anything contained in any Proceedingsfor
other law for the time being in foice, no person shall, eviction of

. . S . T 2loccupants]

i i
except with tlllle previous permission in writing of the not to be taken
prescribed authority— without ~per-

i ; mission of the
1 This - heading was substituted for the heading ¢« PROTEC- B >
TION OF TENANTS IN SLUM AREAS FROM EVICTION " g‘fﬁ;ity.
section 4 of the Tamil Nadu Slum Areas (Imprivement and
Clearance) Amendment Act, 19/3 (Tamil Nadu Act 32 of o
1973). | , |
s This word was substituted for the word *“tcnamis’ by section
5(i) of the Tamil Nadu Slum Areas (Improvement and Clearance)
Amendment Act, 1973 (Tamil Nadu Act 32 of 1973),
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(a) mstltute. after the. commencement of ;hls Act
any suit or proceeding for obtaining any decree ox order for::
the eviction of Y{an occupant] from any buxldlng or land in

a slumaieajor .. | SRy Y

et

. (b) where any decree or ozder is obtamed in any
..,..  suitorproceeding] instituted before such commencement. for
'™ the eviction of 1[an occupant] from any bmldmg or land in “
‘ such area, execute such decree o1 order.. i

it

2) Every person desmng to. obtam the peunusxon
referred to in sub-scction (1) shall make an application:in.~
writing to’ the prescribed authority in such: form .and
contalmng such pa.rtlculas as may be p1escr1bed“f .

3 On 1ece1pt' of such apphcatxon, the pzescrlbe¢; g
anthority after giving an opportunity to the paztws of
being heard and after maxing such summary enquuy into..
A the ciicumstances of the case asit thinks fit, shall, by ordez
s ' ia writing, either grant or refuse to grant such perm;ssmn,

(4) In granting or refusing to g1ant permission uncer
sub-section (3), the prescribed authonty shall take lnto
account tae fclllowing factors, nan. ely —_— &

(a) whether alternative accommod#ticn within tne
means of 3[the occupent] would be avmable to hlm if he o
were evicted e

(b whether the evictioa is in the 1nte1est of
improvemsant and clearance of the slum apea ;.

(c) such other factors, if any, as may be
prescribed, | < |

(5) Where the prescribed authority rcfuses to grant
the permission, it shall record a brief statement of the
reasons for such refusal and furnish a copy thereof to the

L applicant,

3[Explanatzon —In this section and in sections 31 32 """
and 33, ‘ocoupant’ means an occupicr, not being an owner
in occupation of, or otherwjse using, his land or building, '

- 1 These words were_substituted for the words ‘2 tenant "wherever '
it occuzrlc in this SC;[‘O% bé‘ sectlon)s (i, of the Tamil Nadu- Slum
Areas (Improvement an earance) Amendment Act, :
Nadu At 326f1973). t Act, 1973 (Tagil ©

¢ These words were substituted for the words “thet »
tion 5 (iii ), {6 id. enant by seo-

3 This Explanatlon wua adaed by sectxon 5 (1v), zbz‘d. a:

WO g
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- 30.. Any person aggrieved by an order of the pres- Appeal against
cribed authority refusing to grant the permission under Order refusing
sub-section (4) of section 5 or under sub-section (3)of PErrssion.
section, 29 may, within such time as may be prescribed, ,
prefer an appeal to the Government and the Government :
may, after hearing the appellant, decide such appeal
and their decision shall be final.

- +31. (1) Where Yan oocupant] in occupaiion of any Restoration.of: -
buildihg in a slum area vacates any building or is evicted possession of
therefrom: on the ground that it was required for the Premises vacated
purposes of executing any work of improveme nt or for the g’;’m ][a” oceu
purpose of re-erection of the building, #[the cccupant] )

may, within such tire as may be prescribed, file a declara-

tion with the prescribea autuoriuy that he desires to be

‘replaced in occupation of the building after the completion

of the work of imprcvement or te~etection of the building,

as the case may be. .

~+. (2) On receipt of such declaration, the prescribed
authority shall, by ocder, require the owner of the building
to: furnish to it, within such time as may be prescribed,
the plans of the work of improvement or re-erection of the
building and estimates. of the cost thereof and such other
- particulars as may be necessary and shall, on the basis of
stich plans and estimates and particulars, if any, furnished
-and ‘having regard to the provisions of sub-section (3) of .
section 32 and after holding such enquiry as it may
think fit, provisionally determine the rent that would be
payable by 2[the occupant]if he. were to be replaced in
occupation of the building in pursuance of the declara-
tion made by him under sub-section (1).

© - (3) The rent "provisigﬁalij;? .aetefmined. under sub-
scction(2) shall be communicated.in the prescribed manner
to2[the occupant]and the owner.. -

2241 (4) If 2[the occupant], after the rec:ipt of ~ such
 communication, intimates in writing to the préscribed
- authority within such time as may be prescribed that when
he is replaced in occupation of the building in pursuance ;
of the declaraticn mede by him under sub-secticn (1), ,
he would pay to the owner, until the rent is finally
determined under section 32, the rent provisionally
1 These words wera substituted for the words * a tenaat” by sec-
tion 6.(i) of the Tamil Nadu Slum Areas (Improvement and Clear-
ance) Amendment Act, 1973 (Tamil Nadu Act 32.0f 1973). .
8 These words were substituted for the words * the tenant’ by
section 6 (ii), ibid. o ‘ -
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S T deter mined under sub-section (2), the prescribed authority
""" shalldirect the owner to place the occupant] in occupa-
tion of the building after the completion of the wotrk of
improvement or re-erection of the building, as the case
may be, and the owner shall be bound to comply with

such direction. :

Rent of building  32. (1) Where any building in a slum area is let to
in slumareas. 2[an occupant]after the execution of any work of improve~

e men. >+ after it has been re-erccted, the rent of the build+
‘ng shall be determined in accordance with the provisions
of this section.

(2) Where any such building is let to 2fan occupant]
other than 2[an occupant] who is placed in possession of
the building in pursuance of a direction issued under sub-
section (4) of seotion 31, 3[the occupant] shall be liable
to pay to the owner— } L

: (a) if there is a general law relating to the control
of rents in force in the area in which the building is
situated and applicable to that building, the rent deter-
mined in accordance with the provisions of that law or
the agreed rent whichever is less; . SR P DR

(b) if there is no such law in force in such area,
such rent as may be agreed to between the owner andsfthe
occupant]. . o SRS

_ (3) Where any such building is let to 3[an occupant]
in pursuanoe of a direction issued under sub-scction (4)
of section 31, 3[ths occupant] shall, notwithstanding any
law relating to the control of rents in force in the area, be
liable to pay to the owner— . e

B (a) if any work of improvement has been executed

in rplation to the building,’p an anm:al mbgte%?_?og&eg e
v;gggﬁ}e.nt to the aggregate of the following amounts,

(i) the annual ront 3[the occupant] was paying
immediately before ho vacated the building fé; ythg e
purpose of execution of the work of improvement’; =

! These words were substituted for the words * the ¢ =
section 6 (ii) of the Tamil Nadu Slum Areas (ImproVe?zlxlea‘x;tt 1335
learTznce) Amendment Act, 1973 (Tamil Nadu Act 32 of 1973), . _

-3.These words were subst “a tenani®
by section 7 (i), ibid. ftuted for the words *a - tenan;

3 These words were substituted for the words “the tenant”

- by section 7 (ii), ibid.
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‘. y (u) six per cent of the cost of the work of
im }Vement and _

;

© (i) six per cent of a sum equxvalent to the
’compensatlon payable in respcct of any land which may
have been acquired for the purpose of effecting such
improvement as ifsuch land were acquired under section 17
on the date of the commencement of the work of improve-
‘nient ;

b) if the building has been re-erecied, an annual
,rent of a sum equivalent to four ' per cent of the aggre-
gate cost of re-ereciion of the building and the cost of
the land on which the building is re-erected.

Ex lanation.—For the purpose of this clause, the cost
of the land shall be deemed io be a sum equlvalen. ‘o the
compensation payable in respect of the land if it were
acquired under section 17 on the date of commencement
of the re-erection of the bulldmg

"(4) The rent payable by [an‘occupant] in respect of
any bnilding under sub-section (3) shall, on an application
made by?[thc occupant] or the owner, be determmed by the |
authority referred to in sub-section (5) :

- Provided that an application for determination of
such rent by the owner or 2[the occupant] shall not, except
for sufficient cause,be entertained by such authonty after
the expiry of ninety days from the date of completion of
the work of improvement or re-erection of the building,
as thn case may be.

(5) The authority to which the application referred
to in sub-section (4) shall be made,  shall be—

(a) where there is a general law relating to the con-
trol of rents in force in the area in which the building is
situate, the authority to whom apphcatlom may be made
for fixing of rents of buildings situate in that area ; and
for the purposes of determining the rent under this scction
that authority may eXercise a1 or any of the powers it has
under the said generallaw ;and the prowsmns of such law
including provisions relatmg to appeals shall apply
accordmgly ; ,

! These words ware sybstituted for the words ‘“a tenant” by N
section 7 (i)of the Tamil Nadu Slum Ateas (Jmprovement and y
Clearance) Amendment Act, 1973 (Tamil Nadu Act 32 of 1973). : S

* These words wete substxtuted for the words “the fenant” by g
<ectxon Uii),tbid. v » | .
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| () if there is.no such law in force in ‘that area,
such authority as may be specified by rules made in this,

- behalf by the Government and such rules may provide the -
procedure that will be followed by that authority in
determining the rent and also for appeals against. the
decision of such authority. L e

(6) Where the rent is finally determined under this.
section, then ihe amount of rent paid by [the oocupantg:
shall be adjusted against the rent to finally determined
and if the amount so paid falls short of, or is in excess of,
the rent finally determined, 1[the occupant] shall pay the
deficiency o be entitled to a retund, us the case may be.

Chapter not to 33. Nothing in this Chapter shall apply to or inrela-

apply to

8
oﬁ‘;’:’t‘;‘;‘:‘s’ area and belorging to the Government or Board or - any
buildings. local authority. - R

CHAPTER VIIL =~
SLUM CLEBARANCE BOARD,

: . - 34. (1) With effect from such date as the Government
g“}""salzlghme“t may, by notificaticn, appoint in this behalf, there.shall be
Cléarance established a Board by.the name of the Tamil Nadu Slum-
Board. Clearance Board. o

Constitution of _ 35- (1) The Board shall consist of a Chairman and
the Board,

tion to %[an occupant] of any building situate in a slum

(2) The Roard shall be a body COrporat-fé: havingg
perpetual succession and a common seal, and shall, by

the said name sue and be sued.

such number of other official and non-official members
not exceeding fiftecn as may be prescribed: o
4[Provided that one of the whole-time directors of the
Mad-s Metropolitan Water Supply and Scwerage Board
~onstituted under - he Madras Méetropolitan Water Supply
and Sewcrage Aci, 1978, specified in this behalf by that
Board shall be appointed as a member under this section. ]

e ——

! These words were substitutad for the words “the tenant” by
section 7(ii) of the Tamil Nadu Slum Areas (Improvement “and
Clearance) Amenament Act, 1973 (Tamil Nadu Act 32 of 1973). . -

2 This word was substituted for fhe word ‘‘tenants” by section
8(i) of the Tamil Nacu Slum Areas (Improvemen; and C{ear:n?ét;"
Amendment Act, 1973 (Tamil Nadu Act 32 of 1973). SRR

8 These words werc substituted for the words “a tenan’t’?ﬁiftbg;
section 8(ii), ibid.. s R
_ 4This proviso was added by section 85 of and Part VI (1)-of the

Schedule to, the Madras Metropolitan Water Supply and. Sewerage-
Act, 1978 (Tamil Nadu Act 28 of 1978), UpPand Be er:age&

g
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: (2) The Chairman and other metibers of the Board
‘ hall be appomted by the Government.

2 (3) No act or proceeding of the Board shall be
mvahd by reason only of the existence of any vacancy
‘among its members or any defect in the appomtment of a
ﬂfmem'ber thereof |

36 The terms and conditions of the service of mems '
bers of the Board shall be such as may be prescribed. S:,.‘;,“c‘g‘g?’ o
: members,
3 37, *(1) The Secretary to the Board shall 'be appomted Appointmedit
,'by the ‘Government. of officers and
servants, :
2) The Seccretary shall bea the Chief Executive v
“ Oﬂicer of the Board. S

(3) The Board may appomt such other officials and
servants as it considers necessary for the eﬂiclent perfor-
\ Jamance of its. functlons I OUE

UEE ‘3;
t

b B v P ‘ . k . .
Tor 380 (1) The pay and other _condrtxom of service Ccnditlons of

so?*the officers and servants of the Board shall be such.as g%vwe ofcl
..may be presombed . S - off saelr;sen

(2) Where any officer or. servant of the State Housing
Board is appointed in the Board, his conditions of service
~(including conditions as to pay, provident fund, pension
-and .gratuity) shall be subject to such rules as may be made
in thls behalf by the Government

~39. No person who has directly-or indirectly by him- General .
self, or his partner or agent, any share or interest in any disqualification
‘contract by.or on behalf of the . Board, shall beecome or  ficers and’

remaln a member or officer or servant of the Board servants.

 The functions of the Board shall be—- | fﬁé”%‘éﬁ?&“

(a) to exercise the powers of the prescribed authority
in cases where the Government have, by notification,
directed that the powers of the pre scribcd autherity. shal'
'be eXerclsed by the Board ;

(b) such other functions as may be prescribed,
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Finance, 41. The provisicnsof Chapter XII of the Tamil Nadu
accounts and  State Housing Board Act, 1961 (Tamil Nadu Act 17 of . -
audit. - 1961), relating to. finance, accounts and audit shall apply, -
| as far as may%e, to the Board asthe said provisions apply
to the State Housing Board, . S

" No disqualifi-  42. No persoh shall be digqualiﬁed for peiiig chdéén as, -
~ cationin  or for being a member of the Legislative Assembly or
.- certain cases. of the Legislative Council by reason only of the facft ~th;‘1t’

®*¢ " heis a Chairman or a member of the Board.- ' -

L -
e
2 e

Power cf Board 43, The Board may make regulations in regard to the

- tommake .-.' meetings of the Board and the conduct of business. -
., . ‘Tegulations. . . . S
"Boardto . 44. It shall be the duty of the Board to comply with
~comply with - guch directions as the Government may, from time to
ndirections of e jssue either generally or in regard to any particular

meng. .
~Govemment.  hatter,

owers of the  45. With effect from the date of the establishment of
tate Housing the Board, the State Housing Board shall cease to exercise

‘}}Z‘}%&}?bﬁ?ﬁs": any function under the Tamil Nadu State Housing-Board
-+ Act,. 1961’ (Tamil Nadu Act 17 of 1961), in respect: of

w3 :
24150 matters dealt with in this Act and in particular; the improve-
1 ment of the slum area, the clearance of a slum area and
o the re-development of a slum clearance area. "2
Transferof . . 46. (1) All property, assets, rights and liabilities of the
: ,celga'lf,' ?)%ls.e!s State Housing Board .shall, in so ‘far as s;l'chpropert%r, B
Of the State o assets, rights and liabilities are relatable immediately
“Housing Board before the date of the establishment of the Board to the
to the Board. . : improvement of the slum area, the clearance of the slum
soi achi - - area and the re-development of the slum clearance area,

“i. stand transferred to and vested in the Board.

(2) (@) If any dispute arises whether any property,

" assets, rights and liabilities stand transferred to and vested
;7 . in the Board under sub-section (1), the dispute shall be
" referred to the decision or the Ciovernment and thejr
decision shall be final, P "

(b) Eefore giving any decision on any such dfép{iie
the Government shall give an opportunity to the State
Housing Board and to the Bbard to make representations, =

Board to 47. (1) All contracts, agreements and othér i'nst'“f

. . ) ruments

| ggg‘:;‘:z[%e;‘:(‘l" of whatever nature subsisting or having effect immediately
‘agreoments,  before the date of the establishment of the Board and
to which the State Housing Board is a party, in so far as

- such contracts, agreements and instruments are relatable

2 e R T
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o the improvement of a slum area, the clearance of o -*'m
rarea and the re-development of the slum clearance area
sshall be of as full force and effect against or in favour
f. the Board and may be enforced or acted upon as
Hully and - effectually as if, instead of the State Housing
: Board, the Board had been a party thereto or as if they
“had been entered into or issued in favour of the Board.

- (2) If, on the date of the establishment of the Board,
-any suit, appeal or other legal proceeding of whatever
‘nature by or against the State Housing Board is pending,
then such suit, appeal or other legal proceeding in so far
as it is relatable to the improvement of the slum area,
the clearance of a slum area and the re-development of
a slum clearance area, shall not abate, be discontinued
or be in any way prejudicially affected by reason of the
transfer to the Board of the property, assets, rights-and
liabilities - of the State Housing Board or of anything done
-under this Act, but the suit, appeal or other legal proceeding
ay be continued, prosecuted and enforced by or against
the Board. | - |

. " Explanation~ For the purpose of this sub-section,
_ *legal proceeding’ includes apv nroceeding under the Land
" Acquisition Act, 1894 (Central Act I of 1894),

48, Sﬁbjeet to the provisions of section 46, the State Payment of
. Housing Board shall, out of its funds, as on the date of cbcrtgm amount
the establishment of the Board, pay to the Board, such 7't s?ngtal'%ar 4

_ amount as the Government may, in consuliation with the ;o he Board.
- State Housing Board, specify. '

S CHAPTER IX.
T ~~ MISCELLANEOUS.

149, The Government may, by notification, direct that Board 10
any power- exercisable by the prescribed authority under cxercise &l}e
this “Act, may be exercised, by the Board in such cases, g;’;gﬁbe '
and subject to such conditions, if any, as may be specified authority,
in the notification and on the issue of such notification, -
_the prescribed authority shall not:exercise the power in S
respect. of the matters specified in such notification. Ly
..50. (1) Save as otherwise provided in this Act and 3;‘;}’;:: ::fd
subject.to the provisions of this section and of any rules o qers. .
‘made-in this behalf, every notice issued or order made
under this Act shall— . o
-1 o1t (@) in the case of any notice or order of a general
aature’or: affecting a class of.péréons; be. published.in
the Tamil Nadu Government Gazette 3
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a2 o . (b) in the casée of any notice or order affecting an
individual, corporation: or firm, be’ served in‘the manner
‘provided for the service of summons :in.rule 2 of Order
XXIX or rule 3 of Order XXX, as 'the case may- be, in
the First Schedule to’'the Code of Civil Procedure, 1908
‘(Central Act V of 1908) ; and =~ =~ = e

| (c) in the case of any notice or order affecting an
‘ individual person (not being a corporation or firm), be

served on such person—
\ (i) by delivering or tendering it to that person ;
or: o

(i) if it cannot be so delivered or tendered, by
delivering or tendering it to the head of the office in
which such person is employed, or to any adult male
servant of such person, or to any adult male member of the
family of such person, or by affixing a copy thereof on the
oute. “door or on some conspicuous part of the premises
‘n which that person is known to have last resided or
ccarried on business or personally worked for gain; or

(i) failing scrvice by any of the means aforesaid,
vi.s .+ . by.post or by affixing a copy of the said notice or order
- . . on some conspicuous pa-t.of the land or building to which
sael et relates, ERE S

Lay g 0
1

(2) Where the notice or order cannot be served

without undue delay, dueto any dispute in the ownership

i of the land or building or.-due tc the person to whom the
S I notice or order is intended being not readily traceable,
i ~a¢ the.notice or order may be served by publishing it insthe

sd; weiv . Tami] Nadu Government,..Gazette; and: where, possible;
- }';;’ * by affixing a copy thergof .on some conspicuous part :of

yard us part i
g2

& Sed

"7 ghe land or building to:which it relates. ... :

e b

- N i siosl Wl S ey ni
Powers of +: §1. Tt shall be lawful for any person authorised “by thg

entry. prescribed autliority in:this:behalf to enter into orupon
oy any land or btuilding in any slygm area or slum clearance

area with or without ‘assistant§ er workmen, in ‘order to

-+ make  any enquiry, inspection, measurement; valuation

' or survey, or to execute .any work.which is authorised g_by

.- or under this Act or which it is necessary to ‘execute for

:apyngf the purposes or in pursuance of any of the, provi-
- sionspf this Act or of.any;sule or, orderimada therennder

S et M s

2 1‘*} wE
FRCERL N S LN

- *%t’;’ﬁ»r«t“q} e -
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*52./(1)°The Government may, by general or special
order, authorise any person— ' 7 |

. (@) to inspect any drain, latrine, urinal, cesspool,
1pe, sewer or chaanel in or on any,land or building in a
-slum ‘ared or slum clearance area, and in his discretion to
.cause tie ground to be opened for the purpose of
preventing or removing any nuisance arising from the
rain, latrine, urinal, cesspool, pipe, sewer or channel,
as the case may be ; |

s

o “(_b) to examine works under construction in the
* “replace or read any meter, :

;- (2) If on such inspection, the opening of the ground
-is found to be necessary for the prevention or removal
of a nuisance, the expenses thereby ircurred shall be paid
- by the owner or occupier of the land or buiiding, but if
- it is found that no nuisance exists or but for such opening
" would have arisen, the ground or portion of any building,
drain, or other work opened, injured or removed, for the
purpose of such inspection shall be filled in, reinstated,
or made good, as the case may be, by the Government.

authorised by or under this Act for the purpose o
depositing thereon any soil, gravel, stone or other materials,
or for obtaining access to such work or for any other
purpose connected with the carrying on of the same.

. (2)'Thc person so authorised shall, before entering
on any land under sub-section (1), state the purpose
thereof, and shall, if so required by the occupier or owner,
fence off so much of the land as may be required for such

puarpose.

. (3) The person sO autho;ised shall, in exercising any
power conferred by this section, do as little damage, as
" may be, and compensation shall be payable by the Govern.
ment to.the owner or occupier of such land or to both
for any such damags whether permanent or temporary
ip accordance with such rules as may be rade.

C-1-125-7-55

971 : ‘LN, Act 11]  Slum Areas (Improvement and Clearance)’

slum area or to take levels or to remove, test, examine, -

Powers of .

inspeetinn, “ 7

nery

RESN

53, ‘(.l)IA.ny. person authorised by the Government 1n Power to enter
this behalf may, with or without assistants or workmen, iang acllljomms
enter on any land within forty-five metres of any WOr]; ;grkv;s ?;e

progress,

g%
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Powet toenter 54, It shall be lawful for any person authorised .ty the
inte buildingS; prescribed authority in this behalf to enter into any place
~ or to open or cause to be opened any door, gate or other

barrier— e | . >

" (a) if he considers the opening thereof necessary for
the purpose of such entry ; and L o

~ (b) if the owner or occupier is absent,” or being
present refuses to open such door, gate or barrier,

‘Entry to be 55. No entry authorised by or under this Act shall be
made in the made except between the hours of sunrise and sunset.

day time. . - . ‘ ;
56. ' Save us provided in this Act, no land - or ' building

2,0::312: 'S shall be entered without the consent of the occupier, or if
ordinarily to be there be no occupier, of the owner thereof, and no such
gbtained. entry shall be made without giving the said - occupier or
owner, as the case may be, not I:ss than twenty four hours’
written notice of the intention to make such entry :
Provided that no such notice shall be necessary if the
place to be inspected is a shea for cattle or a latrine, urinal
or a work under coastruction, ‘
Powers of 57, No.withstanding anything contained in this Act
evigtion, where the prescribed authority is satisfied either upon a

representation from the owner of a building or upon other
- jnformation in its possession that the occupants of the
puilding have not vacated it in pursuance of— »

(i) any notice, order or direction issucd by the 'prgs..
cribed authority ; or

(ii) any notice or direction issued by the owner ;

the prescribed authority shall, if satisfied that such eviction
is necessary to carry out the purposes of the Act, by order
direct the eviction of the occupants from the building, in such
manner andl within such time as may be specified in the order,
and may for that purpose use or cause to be used such
force as may be necessary :

Provided that, before shaking any order under this
section, the prescribed authority shall call upon the
occupants of the building to show cause why they should
not L. “victed therefrom and after considering the cause
if any, shown by such occupants, the prescribed authority
may pass such ordezs as it deems fit, : o




' 58. 'The prescrived authority may, by ordet in writing, Power to
irect any person carrying on any dangercus or Gﬁeﬂsis'e;ff‘é I;O!IS or
ade in a slum area to remove the trade from that area foe%lsi'e trades
ithin such time as may be specified in the order : from slum -

_ Provided that before making any order under this '
ection the prescribed authority shall call upon the person
carrying on the trade to show vausc why the order should
Thot bé made and after considering the cause, if any, shown
by 'such person, the prescribed authority may pass such
‘orders as it deems fit.
i 59. (1) Except as otherwise expressly provided in APpeal.
is Act, any person aggrieved by any notice, order or
irection issued by the prescribed authority may, within
‘such time as may be prescribed, appeal to the Government.

(2) Every appeal under this Act shall be made by
hetition in writing &ccompanied by a copy  of the notices
Srder or dircction appealed against,

" (3) On ‘the admission of an appeal, all proceedings
%o enforce the notice, order or direction‘and all prosecutions
for any contravention theredf shall be held in abeyance
‘pending the decision on the appeal and if the notice, order
r direction is set aside on appeal, dis6bédience thereto
.shall not be deemed to be an offence.

23

Lo (4) No appe?.l shall be decided under this section
unless the appellant has been heard or has had a reasonable
“opportunity of being heard. . o

~(5) The decision of the Government on appeal shall
Be final and shall not bé questioned in any court.

‘. 60. ‘Where the erection of any building has been order of
‘tommenced, or is being carried out, of has been completed. deg{lqlltlo?nd
$' in contravention of any restriction or condition imposed Bé‘:tgil;g:ases.
B under section 14 or of a plan for the re-development of ©

I any slum clearance area or in contravention of any notice,

prder or .direction issued under this Act, the prescribed

authority may, in addition to any other remedy that may be

‘resorted to under this Act, or under any other law, make an

_order directing that such building shall be demolished by the

;. “owner thereof, within such time, not exceeding sixty days,

:. as may be specificd in the order, and on the f:allure of _ the

owner to comply with the order withia the tiine specified,

the prescribed authority may itself cause the building to b
demolished and subject to the provisions of section 6},

sell the materiale thereof :

C-1125-7—55A
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Provided that, before making any order under this
section, the prescribed authority shall call upon the owner
to show cause why the order should not be made and after
considering the cause, if any, shown by such owner, the .
prescribed avthority may pass such orders as it “deems fit.

Disposal ot N ~ 61. (1) Where the materials of any building
g?;“;fg‘figgsi,; demolished by the prescribed authority, under section 10,
demolished section 13 or section 60 are sold, the prescribed authority
building and  shall apply the proceeds of such sale in or towards payment -
recovery of  of the expenses incurred by that authority -under that
OXpenscs. section ana pay any surplus accruing from such sale to the
owner or other person entitled thereto on demand made

wiihin twelve months frcm the date of sale. If no such

demand is made, such surplus shall be deposited with th

Government or authority specified by them. -~ -~ =

(2) Any expenses referred to in sub-section (1),
if not satisfied out of the sale proceeds of the materials
of any building referred to in that sub-section, may be
recovered by the prescribed authority from, the owner
‘of the building or any other person having an interest
therein as arrears of land revenue. TR

Ponaltios. 62. (1) Any person who—

. (@) commences or causes to be commenced any work
in contraventicn of any restriction or ccenditicn imposed
under section 14 or of any plan for the re-development of
a slum clearance area ; or VT R

. (b) contravenes or fails to comply with any other
provision of this Act or of any rule made thereunder or of
.., any notice, order or *[direction issuedin pursuance of any
. w. o . of the provisions of this Act or the rules made
- .thereunder], T K

shall be punishable for the first offence with imprisonment
for a term which may extend to three montbs cr with fine
ahich may extend to one thousand rupees, or with both
and for a secoud or any subsequent offerce with imprison-
ment for a term which may extend to six months or with
fine which may extend to t\ﬁg thousand rupees, or with both,

1 These words were substituted for th direnrin,
s . e ! ~the words ir »
issued under this Act” by seciion 9 (i) of the Tam‘%, eﬁ;‘(‘m
Slum Areas (Improvement and Clearince) Amendment Act
1973 (Tami’ Madu Acr 32 of ¥1973). o &
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(2) *[Any person who obstructs any person authorised
under any of the provisions of this Act or the rules made
thereunder] to enter into or upon any land or building or
molests such person after such entry shall be punishable
with fine which may extend to one thousand rupees.

63. (1) If the person committing an offence unde, :™%s Offences by
Act is a company, every person, who, at the time the offence companies.
was committed, was in charge of, and was responsible to, :
the company for the conduct of the business of the company
as well as the company, shall be deemed to be guilty of the
offence, and shall be liable to be proceeded against and

punished accordingly :

Provided that nothing contained in this sub-section
shall render any such person liable to any punishment
provided in this Act, if he proves that the offence was
& committed without his knowledge, or that he exercised

‘& all due diligencs to prevent the commission of the offence.

a (2) Notwithstanding anything contained in sub-
3 section (1), where an offence under this Act has been
# committed by a company and it is proved that thz offence .
has been committed with the consent or connivance of,
or is attributable to any neglect on the part of any director,
manager, secretary or other cfficer of the company, such
director, manager, secretary or other officer shall also be
deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly. '

1 Explanation.—For the purpose of this section—

b | (@) ‘company’ mnieans a body corporate and
4 includes a firm or other association of individuals ; and,
]
- (b) ‘director’ in relation to a firm means a partner
& in the firm. '

64. (1) No prosecution for any offence punishable Progecution
under this Act shall be instituted except with the previous and trial of
anction of the prescribed authority. | offence.

1 These words were substituted for the words “Any persop
‘who obsiructs any person authorised under this Act’® by section
b9 (ii) of the Tamil Nadu Slum Areas (Improvement and Clegg

nceg Amendment Act, 1973 (Tamil Nadu Act 32 of 1973).
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(2) No court inferior to that of a salaried presidency
magistratetor a salaried magistrate of the first class *shall
try any offence punishable under this Act.

Bar of jurisdic-  65. Save as otherwise expressly provided in this Act, -

tion of " <ivil 54 ¢ivil court shall have jurisdiction in respect of any matter

courts. . ’ . . .
which the Government are, or the prescribed e}uthonty 18,
empowered by or unde: s Act, to determine and no
injunction shail be granted by any court or other authority
in respect of any action taker or to be taken in pursuance
of any pow.r conferred by or under this Act.

Prescrived 66 The prescribed authority and any person authorised - .
authority, etc,, by it under this Act shall be deemed to be public servants ..
to be public wijthin the meaning of section 21 of the Indian Penal Code

8rvams, (Central Act XLV of 1860).

Protection of 67. (1) No suit, prosecution or other legal proceeding
action taken in shall lie against any person for anything which is, in good.
gold faith. faith, done or intended to be done in pursuance of this Act

or of any rule or order made thereunder.

~ (2) No suit or other legal proceeding shall lie against
the Government or the prescribed authority or any authority
or officer subordinate to thc Government or the  pres-
cribed authority for any damage caused or likely
to be caustd by anything whichis, in good
faith, done or intended to bc done in pursuance of this
Act or of any rule or order made thereunder. :

Delegaion of 6C. /1) The Government may, by notification, authorise
PUw S of any authority or officer to excicise any of the powers
Government.  vested in them by this Act (}[cxcept the power to acquire

*According to clauses (@) and (c)wof sub-section (3) of section 3
of the Code of Criniinal Procedure, 1973 (Central Act(z)of 1974), any

reference to a magistrace of the first class shall be construedas a -

reference to a Judicial Magistrate of the first class and any referency
10 a Presidency Magistrate shall be construed asa reference toa
Metropolitan Magisirate with effect onand from 1st April 1974,

! This expression was substituted for the expression ** except
the power to acquire land under section 17 by section 10 of
the Tamil Nadu Slum Areas (Improvement and Clearance)’
Amendment gct, 1973 {Tamil N&du Act 32 of 1973) U
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and under sub-section (1) of section 17] and the power to
make rules under section 70) and mayin like manner with~
draw such authority.

(2) The exercise of any power delegated under  sub-
section (1) shall be subject to suchrestrictions and - condi-

tions as may be prescribed or as maybe specified in the
notification and also to control and revision by the

Government or by such officer as may be empowered by the:.
Government in this behalf. The Government shall aiso

have power to control and revise the acts or proceedings

of any officer so empowered. =~ - o

¢ responsibility for planning or providing for water supply
orsewerage facilities or for any matter connected therewith, .
or carrying out any werk in relation thereto, in the Madras
Metropolitan Area Wwithin the meaning of th¢ Madras
Metropolitan Water Supply and Sewerage Act, 1978, and
' ifanysuch planorworkisbeing carried out or eXecuted
in relation to thatarea on the date ‘of coming into force
of this section, the Board or any other authority, as the
casc may be, shall continue and complete such plan or work
* in accordance with section 27 ofthe Madras Metropolitan -

- Water Supply and Sewerage Act, 1978.

. ) Save as otherwise provided in this Act, the provi- -
sions of this Act and the rules made thereunder shall have

- effect notwithstanding anything inconsistent therewith con-

‘tained in any other law for the time being in force or

any custom, usage or contract or any decrec or order of a

court or other authority.

0. O The Government may make rules for carrying Power to

—

1 Thig section was substituted for the following original sec-
tion by section 85 of, and Part Vf (2) of the Schedule t., *he
Madras  Metropolitan Water Supply and Sewerage Act, 197y
(Tamil- Nadu Act 28 of 1978);— ‘

« 69, Actto override other laws.—The provisions of this Act.
and the rules made-thereunder shall have effect notwithstand-
ing anything inconsistent therewith contained in any other law
for the time being in force, or any custom, usage, or contract
or decree or order of a court or other authority.”.

11971 's T.N. Aet. 11]  Slum Areas (Improvement and Clearante)

871

: }[69. a) Notwithstanding anything contained in this Act, Applicability:. ... »
> thé Board or the prescribed authority. or any authority and effect; of <.
referred'to in' this Act shall have no power, function or this ACty;iony s

out all or any of the purposes of this Act. make rules.
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@) In particularund without prejudicctothe generality
of the foregoing power, such rules may provide for or
regulate— : ‘ L
(d) all matters expressly required or allowed by this
Act to be prescribed; | T

(b) the fee» payable in respect of any application or
statement under this ‘Act; e

(c) the manner of authentication of notices, orders .
and other instruments of the prescribed authority;and -

(d) 1he preparation of plans for the development of -
any slum area or slum clearance area and matters
+0 be included in such plans. ’

4
¥

Application*'ef - <71. (1) The provisions of this Act shall applyalsoto any -,
‘the -/Actto cee- case or cases in Wwhich proceedings have been started .
‘t:glsléspo}ndml ~ before the commencement of this Act for the acquisition.
acquisition,  ofany land in aslum area underthe Land Acquisition Act, .
~ 1894 (Central ActI of 1894) (hereinafter in this section

referred to asthe said Act), but noaward has been made by: -
the Collector under section 11 of the said Act before such
commencement, as if— , R T D

(i) the notification published under sub-section (1) !
of section 4 of the said Act, or | G

(ii) the declaration made under section 6 of the said -

(iii) the notice given under sub-section (1) of section
9 of the said Act,

Wwere a notice to show cause against the acquisitionv of the -
land served by the Government unler the proviso . to
section 17 of this Act. ,

(2) Nothing contained in sub-section (1) shallapplyin
relation toanyland unlccz on? vrtil 2fter the Government
have published a notice in the Tami/ Nadu Government
Gazette to the effect that the said land is required for any of
the purposcs specified in section 17 ofthis Act. - ~

Publication of 72.(1) (a) Alirules made under this Act shall be published

he ryles, . :
(tiate 1‘}; the the jn the Tamil Nadu Government Gazette and, unless they are

commencement €Xpressed to ‘come into force on a particular day, shall, .

of the rules and come into force on the day on which they are so published.

mfgiaatcx&ngs of (b) All notifications jesued under this Act shall -

rules and noti- Unless theyare expressed to come into force on a particular

fications on the day, comeintcforce on the dayon whi 1
teble of the Y v ay lich theyare published.
Legislature,

L TR P s e i s e o
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(2) Every rule made or nctification issued under this
Act shall, as soon as possible after it is made or issued, be
placed on the table of both Houses of the Legislature, and
if, before the expiry of the session in which it is so placed or
the next session, both Houses agree in making any modifi-
cation in any such rule or notification ‘or both Houses
agree that the rule or notification should not be made or
issued, the rule or notification shall thereafter have effect
only in such modified form or be of no effect, as the
case may be, so however, that any - such modification or
annulment shall be without prejudice to the validity of
anything previously done under that rule or notification.

i<
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73. The Tamil Nadu Slum Improvement (Acquisition of Repeal of
Land) Act, 1954 (Tamil Nadu Act XI of 1954), is here- Tamil Nadu
by repealed. | | Act XI of 1954,

74. (1) The Tamil Nadu Slum Areas (Improvement and Repeal of
Clearance) Ordinance, 1971 (Tamil Nadu Ordinance 1 ¢ f Tamil Nadu
1971), is hereby repealed. N | %r%inamc Tof

(2) Notwithstanding suchrepeal, anything doneor
any action taken under the s2id Ordinance including any
orders passed, notifications issued, rules, regulations and
appointments made shall, in sofaras theyarenot incon-
sistent with this Act, bo deemed to have been done or taken
under this Act and shzll continue in force accordingly, .
unless and until superseded by anything done or any ’
action taken under this Act,

4
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The following Act of the Temi] Nedu Legislative Assembly received the assent of the
Governor onthe 16th June 1999 and is hereby published for general information :—

ACT No.22 OF 1999.

An Act further to aniend the Tumil Nadu Slum Areas (‘mprovenient ana Clearance)
Act, 1971,

Be it enacted by the Legislative Assembly of the State of Tamii Naduin the
Fiftieth Year of the Republic of India as follows:— '

1. (1) This Act may becalled the Temil Nadu Slvm Arcas dmprevement arnd  Short titie and
Clearance) Amendment and Validation Act, 1999. commencement.

(2) Section 2 shall be deemed to have come into force on the 30th day of
September 1971,

2. Insection 70 of the Tamil Nedu Slum Areas (Improvement and Clearance) Amendment of
Act, 1971 (hereinafter referred to as the principal Act), in sub-secticn (1), after the section 70,
words ‘““make rules’, the words “whether prospectively or retrospectively” shall

be inserted. ‘

3. Notwithstanding anythirg contzircd in the principel Act,orany judgment, Validation.

decree or order of any court, fritural o1 other authoriy, all rules made by the

State Government and &ll acts done or orders passed or proceedings taken by

the State Government or by any authkority or off.cer under such rules during the

period commencing on the 30th day of September 1971 ard endirg with the date of
the publication of this Act in the Tc mil Nedu Goverrment Gezettce, skell, for all

purposes, be decmed to te and to have always been, valicly made, dore, passed or

taken in accordance with law, as if the principal Act, as amer.ded by this Act, had

been in force at all materizl times when such rules were made and such acts, orders

or proceedings were done, passed or taken under such rules.

(By Order of the Governor.)

K. PARTHASARATHY, . "

Secretary to Government,
Law Depargment.
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Tamil Nadu Act
11 of 1971.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 22nd April 2022 and is hereby published for
general information: —

ACT No. 20 OF 2022.

An Act further to amend the Tamil Nadu Slum Areas (Improvement
and Clearance) Act, 1971.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
in the Seventy-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Slum Areas Short title and
(Improvement and Clearance) Amendment Act, 2022. commencement.

(2) It shall be deemed to have come into force on the 1st day of
September 2021.

2. In section 2 of the Tamil Nadu Slum Areas (Improvement and Amendment of
Clearance) Act, 1971 (hereinafter referred to as the principal Act), for section 2.
clause (a), the following clause shall be substituted, namely:-

“(a) “Board” means the Tamil Nadu Urban Habitat Development
Board established under section 34.”.

3. In Chapter VIII of the principal Act, for the heading “SLUM Substitution of
CLEARANCE BOARD”, the heading “URBAN HABITAT DEVELOPMENT heading of

BOARD” shall be substituted. Chapter VIII.
4. In section 34 of the principal Act,- Amendment of
section 34.

(1) for the marginal heading “Establishment of Slum Clearance
Board”, the marginal heading “Establishment of Urban Habitat Development
Board” shall be substituted;

(2) in sub-section (1), for the expression “Tamil Nadu Slum
Clearance Board”, the expression “Tamil Nadu Urban Habitat Development
Board” shall be substituted.

5. For the expression “Tamil Nadu Slum Clearance Board” occurring ~ Substitution of
in any Rules or notification made under the principal Act, the expression expression.
“Tamil Nadu Urban Habitat Development Board” shall be substituted.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.
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